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Pension to Freedom Fighters

8548. PROP SAMAR GUHA: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether applications for INA 
men and officers recruited from 
civilians remained largely unsettled;

(b) if so, facts thereabout;

(c) whether Government assured 
reconstitution of INA Pension Ad
visory Committee; and

(d) if so, the reasons for its de
lay?

THE MINISTER OF STATE U9 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) and (b). Out of 13,849 applica
tions received from ex-IN A men 
recruited from civilians, pension 
been sanctioned in 2,080 cases, 
8773 cases have been rejected 
and 3,016 applications could not be 
finalised for want of necesary docu
mentary evidence in support of claims 
of suffering from the applicants.

(c) and (d). No decision has been 
taken on the reconstitution of the INA 
Committee. Disposal of cases of ex- 
civilian INA personnel was, however, 
being done with the help and advice 
of a senior Government official who 
was also a senior officer of the INA 
With his recent retirement efforts are 
being made to secure his full time 
services in honorary capacity for this 
work.
Sick Unit of Messers Andrew Yule

& Co. Ltd.
8549. PROF. SAMAR GUHA: Will 

the Minister of INDUSTRY be pleased 
to state:

(a) whether a sick unit of Messrs 
Andrew Yule & Co. Ltd. was com
bined with Hooghly Docking & Engi
neering Company Ltd.;

(b) whether such amalgamation 
hag created serious problem for both;

(c) whether demands have been 
made for separating Hooghly Dock
ing and Engineering and Co., for mak
ing it economically viable; and

(d) if so, steps proposed by Gov
ernment in thh direction?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRj JAGDAMBI PRASAD YA - 
DAV): (a) Yes, Sir.

(b) At the time of take-over by! the 
Industrial Reconstruction Corporation




